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STATUTORY RESOLUTION RE. DIS-
APPROVAL OF INDIAN IRON AND
STEEL COMPANY (TAKING OVER
OF MANAGEMENT) AMENDMENT
ORDINANCE AND

INDIAN IRON AND STEEL COM-

PANY (TAKING OVER OF
MANAGEMENT) AMENDMENT
BILL—contd.

MR. SPEAKER: The House will now
take up further discussion of the fol-
lowig resolution moved by Shr1 Madhu
Limaye on the 29th August, 1974
namely:—

“This House disapproves of the
Indian Iron and Steel Company
(Taking over of Management)
Amendment Ordmance, 1974 (Ordi-
nance No 4 of 1974) promulgated by
the President on the 28th June, 1974.

and also further consideration of the
following motion moved by Shri K, D
Malaviya om the 20th August, 1974,
namely:—

“That the Bill to amend the Indian
Iron and Stee] Company (Taking
Over of Management) Act, 1972, &as
passeg by Rajya Sabha, be taken
into consideration”.

Shri Bhogendra Jha who was on
his legs may now continue his speech.
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“Provided that if the Central Gov-
ermment 15 of opinigp that it 15 ex-
pedient m the public interest that
the management of the undertaking
of the company should continue to
vest ) the Central Government
after the expiry of the period of five
years aforesaid, i1t may, from time to
time, 1ssue directions for such con-
tmuance for such further period not
exceeding two yeats at a time, as
may be specified in the directions,
so, howevere, that the total period
of such continuance, including the

period of five years aforesaid, shall
not exceed te, years”
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MR DEPUTY-SPEAKER: Mr, Bade,

thege are much larger questions You
are gomg much beyong the scope of
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the Bill, going into the setting up of
minj steel plants, scrap iron, policy of
Steel administration gng all that. This
is only asking whether you agree or
not to extend the time of the takcover
of the management of IISCO.

SHRI R. V. BADE: The Secretary
says one policy and the Minister says
another policy.

MR. DEPUTY-SPEAKER: Asg far
as I am concerncd, what the Minister
says counts. I do not take into con-
sideration what the Secreiary says to
the Minister.

SHRI R. V. BADE: Whether the
Secretary rules or thie Mimster rules,
I do not know. I do mot oppose thc
Bill. But if you want to nationalise 1t,
you nationalise it just now.

MR. 'DEPUTY-SPEAKER: That is
a very valig question that you put
right at the beginning.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Deputy-
Speaker, Sir, I will not take much
time. I have only a few points to

make.

Out of four blast furnaces there,
three blast furnaces as also coke ovens
are in various degrees of disrepair.
The materia] handling requires to be
much desired. The blue-printg of the
designs of the plant are, I understand,
missing. So, the success of our Minis-
ter will be measured by to what ex-
tent he can increase the capacity uti-

lisation in the coming months. Pro-
duction has to increase. IISCO had &
very high capacity utilisation. But,

unfortunately, it has gone down dur-
ing the last 30 or 36 months.

The question of labour participation
in the management does not end by
merely putting one labour represen-
tative in the Board of Management.
Tt has to go down to the shop level,
to the formation of works commitiees
If the workers' initiative and sugges-
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tions are taken into consideration, I
am quite confident that things wil}
improve for the better.

A question was raiseq by the hon.
Member from the Opposition about
the sale by auction of scrap materials.
The difficulty has been that when the
auctiop, is on, a ring of auction pur-
chasers gets rapidly formed and there
have been cases where the priceg are
unduly depressed and the Company
makes 5 loss or, ip some case, the
prices soar up so high that the
purchasers do not take delivery.
So, the best way out of the situation
would be negotiateg sale by tenders,
in small lots but it should be by ten-
der. That is how the vicious ring can
be bruken and the plant can make
profits.

14 60 hrs,

Another point was made about do-
ing away with the contract labour, I
yield to none in this House as regards
the elimination of contracy labour.
30 years ago, I had to pauy for this
1ssuc by facing an attempt at murder
at the hands of contractors, by having
two fractured fingres and all that.
But, in the eircumstances, if you want
to do away with contract labour, you
will be faced immediately with the
1ssue of having to absorb 13,000 to
14,000 workers who are working under
the contractors in the plant and in
the captive collieries In the context
of the present situation. I should
think that, for a year on 18 months,
this system should be allowed to
continue, angq the main strategy should
be to make the wlant increase its
production. That is the crux of the
matter. For that, a large amount of
autonomy and discretion has to be
givep to the local management, Al-
ready SAIL has become a leviathon
and centralisation will not make
for imtiative at the local level. It is
only initiative at the local level which
can turn the corner, which cap turn
the situation for the better, ip the
Indian Iron & Steel Company.
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PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,
the scope of this Bill is a restricted
one, dealing with only the aspect of
take-over of the management. There-
fore, I will restriet 'my observations
only to those aspects which are re-
lated to the Bill,

At the very outset, my major cri-
ticism of the Bill woulg be that the
entire approach of the Government in
the aspect of take-over has beep a fire-
brigade approach, a halting approach,
a piecemeal approach. In the State-
'ment of Objects and Reasons of the
Bill it hag been stated that, on 1l4th
July, 1972, imtially, the management
was taken over only for a period of
two years. Now they have felt it
necessary to extend the period by
three years In fact, when they adopt-
ed the original Bill, it should have
been clear to them, taking into ac-
count the complexities of the prob-
lem of management, that it was not
possible, even with the best of inten-
tions, 1o restructure the enire manage-
ment in the course of two years. Our
hon. Minister is well versed with the
problems relating to management of
steel industry, and even with the
experience of other plants in  this
sector, it should have been extremely
clear that, eve, if we were not to
take up the problem of complete
nationalisation but only the restricled
problesn of taking over of manage-
ment for re-structuring, even that res-
tricted task could not be fulfilled in
the course of two years. When they
found that something was wrong,
without any farsightendness, they jum-
ped intp the situation and there again
they did not show the farsightendness,
thye did not realise that, for restruc-
turing the entire management, two
years would not be adequate. There-
{fore, they have a Bill, a partial Bill,
only the period fixed is three years.
Again they have realised that it can-
not be done. Therefore a new Bill has
come up. I, therefore, warn the Gov-
ernment that afler the completion of
three years—of course, they have put
8 little elbow room and they can
exteng beyong that—unless they are
1985 LS9
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able to deal with the basic problems,
even with the type of new manage-
ment they are envisaging in this Bill
they will not be able to tackle the
administrative problems of the steel
industry,

Here, they have suggested that they
would hke to restructive the entire
management. Restructuring the
management basically means making
the Board of Management more effec-
tive in terms of two or three important
aspeets, The first is improving the
profitability of the steel industry
Then, improving its administrative
efficiency and also ensuring that the
Interests of the consumerg ang labour
are safeguarded by the restructured
management which they are undertak-
ing under the new Bill.

There are certai, aspects of mana-
gement which cannot be the subject
'matter of this Bill. I am quite aware
of that. In fact, on some other oc-
casion, when I was dealing with the
discussion on the Company Law
Amendment Bill, 1 pointed out to you
that whep certain aspects of the
principal Act were not touched at all,
then it will be very difficult to sug-
gest something which goes beyond
the principal Act Here again, the
same difficulty arises. No doubt, it
has suggested a certain structure of
management, that there shall be 2
Board of management consisting of a
Chairmap and not less than 4 and
not more than 14 members. I expect
that the Minister, while replying to
the debate, will make his opinion
quite clear that i, selecting the
members for the Board of Ma-
nagement, due regard will be
shown for the interests of the labour,
the interests of the consumers and the
interests of expertise for building up
a better administrative structure for
the entire steel plant. If that ex-
planation is forthcoming, at least to
some extent, ] will be satisfied. And
knowing the hon Minister well, T am
sure he is quite conscious of these
administrative tasks before the mana-
gement and if they are attended to,
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then probably even within the frame-
work of this Bill, this restrictegq basic
task can be achieved.

There is one more aspect which is
related to the Bill ang g brief mention
of it is very necessary. The Administ-
rative Reforms Commission has gone
into the problems of management in
depth. They have gone into the
nroblem of the personnel policy and
they had suggested that no  matter
whatever be the structure of the Board
of Management, if an adequate per-
sonne] policy, if a sound personnel
nolicy is not built up, in that case,
with the best of intentions and with
the best structure of the Boarg of
Management, if you keep the person-
nel policy as it is, even the entire
restructuring the Board of Manage-
ment is likely to produce results which
will not be commensurate with the
objectives with which the revision and
restructuring of the Board of Manage-
ment is being brought about. There-
fore, I would like to suggest that
while restructuring the entire Board
of Management—the minimum and the
maximum number is also fixed—I
think due regard will be paid to hav-
ing a proper personnel policy. Un-
fortunately, an opinion is being built
Wp in the public sector industry in
this country and it is taken for grant-
ed, that the public corporantions are
to be manned by certain officers. It
Is taken for granted that the IAS ser-
vice probably provides the best svail-
able personnel. I have nothing against
the IAS. 1 have nothing aganst the
ICS officers. I would say that an 1AS
officer may be the mos. intelligent offl-
cer, After all, building up an indus-
try like the steel indusiry, is basically
a problem of experiise and dealing
with tae business aspects. Therefore,
onjy because an IAS officer is an
intelligent officer, you cannot take it
for granted that he wiil be able to
deal with the administrative problems
and that he will be having the busi-
neig acumen for ihe running of an
fndustry. Therefore, it is necessary
that we do not rely merely on the
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outdated frame of the IAS oMcers
and we try to put premium op the
expertise knowledge ang competence
to run the indusiry ip an efficient
manner. Keeping these norms in view
if the reconstitution of the Board of
management is made it will be
possible for hon. Minister to tackle
the problem on proper footing.

There is one thing which I would
mention which although not directly
related would affect what is happen-
ing .n the management of the industry.
This is regarding the distribution prob-
lem about which references have been
made many times and this is not
withi the purview of this Bill. It is
related in this way that with the best
»f management, if even productivity
is improved and so on, but if the dis-
tributionship or distribution machinery
is not properly manned, it will not be
nos=.hle to achieve the desired results.
Tust taking an illustration, in a State
like Maharashtra, in Bombay, forty
rer cent of the steel quota is sold in
hlack-market. The CBI wundertook
certain investigations, Big companies
like J K Company, Khira and Hyco
Stone were involved. Certain quotas
were cancelled. There is lot of mal-
practice which is taking place. This
aspect should be borne in mind and
rectified. If that is done. I think the
situation will improve a lot. I go not
think the restrictive approach of the
Bill wil] solve the problem. But it 1z
a step which js a welcome step. At
some stage you will find you will not
be satisfled with mere taking over
ihe management but you will have to
emberk upon nationalisation. T gnnot
take any doctrinaire gttitude saying,
sorialism is identified with nationalisa-
tion. I feel that if the commanding
heights nf economy are to be control-
led certain sectors of economy like
ster] have to be controlied in the
national interest and in those sectors
nationalisation will have to be achiev-
cd, 1f the stee]l industry gucceeds in
its endeavour to increase production
and if surpluses are generated that will
be ploughed back for further expan-
uion and all these things can be utilis-
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ed in the intetest of the community at
large and therefore even without tak-
ing any doctrinaire approach I do feel
that in vital sectors like the steel in-
dustry nationalisation of industry be-
comet 3 must. Therefore, tnough I
welcome, by and large, the Bili which
has been moved by the hon. Minister,
I would feel, the time will come when
he will have to go beyond the scope
of the Bill ang effect complete nation-
alisation of this branch of industry.
Thank you,

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): I
am thankful to hon. Members for
having made very constructive sug-
gestions and ‘my presumption ought to
be that there has been a general sup-
port, although conditional in certiain
aspects, with the Bill that is before the
House for its approval. Before com-
ing tu the various points which were
very relevantly or sometimes not
very irrelevantly raised, I would like
to give a brief background of the
situution in the Burnpur Steel plant
which is shown as IISCO. The Steel
works at Burnpur commenced produc-
tion in 1922.

It gtarted with an operating capacity
of 300 thousand tonneg till 1953 and
then after the plant successfully in-
creused its rated capacity to 500 thou-
sang tonnes and thereafter.

It produced a million tonnes of
ingots with the salable stee]l produc-
tion of the order of B800 thousand
tonnes. At that time the company had
a very good record; the machinery was
new and so it started well. Many cf
the evils that crept in later on were
not there at that time. But, then the
deterioration started taking Dlace
rather rapidly and, as against the rat-
ed capacity of one million tonnes, the
production which was very good in
1963-64 fell down to about 800 thou-
sand tonnes. The actua) production of
salable sent during April 1972 was
34,500 tonnes and it reached in June
an all time Jow record of 23,00 tonnes.

Thus, the House will see that there
wap & rapidly deterlorating corditicn
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of the plant and whey this Report was
made gvailable {0 the Government it
appeared to all of ug that this deterio-
ration was the direct result of ineffec-
tiveness that should have been there.
The attitude of the management too
was unresponsive to the grave'and
very urgent problems which peeded
aitention. A rehabilitation progrumme
was also very necessary at that time
because the plant was getting old a8 it
was almost about 45 years old. So,
the rehabilitation was needed. Capital
swas pot there. And nobody oothered
ahour investing money. Everybody at
that time wanted to make money out
cf it. Therefore, rehabilitation was
very gravely neglected.

Therefore, it was considered appro-
priate that the plant which was doing
very well only a few vears back should
not be allowed to deteriorate further.
Bectuse of the gll-time low record of
production in the month of June 1972
it was considered appropriate that the
manzgement of the company should
e taken over. The management of it
was taken over for a period of two
years. It was taken over on 14th July,
1972 by an Ordinance which wag later
on replaced by an enactment.

At that time, let me submit that the
object of the take-over was to give
better professional and broad-based
management which was not there.
There was no professional aspect in-
volved. The people were more inter-
ested in the gemeral aspect of setting
up of a plant and then making money
cut of it. Government had the inten-
tion of completely re-orienting the
s:ructure of the management to which
I shall come just now. The Govern-
ment had the social objectives before
them and then to make a programmed
investment, if I may use that word,
with a view to making this position
satisfoctory so that the social ends
and the economic ends which the
Government had may be fulfilled.
Some steps were therefore hurriedly
taken about which I need pot Eo into
in greater details. The Engineering
and Development Division of the
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the end of 1871. At that time perhaps
the scheme wag drawn up at an esti-
mated cost of about Rs. 21 croves.

The scheme was gpproved by the
then Board of Directors but later on
as Government took over by that time
the situation changed and after the
take-over of the management of the
Company, the scheme wag thuroughly
re-examined and revised. According
to the revised estimates prepared in
September, 1872 the cost was estimated
at Rs. 4590 crores with a foreign
exchange content of Rs, 404 crores. In
view of the sharp increase in ccst, the
scheme was remitted to g group of
technical experts as a result of wlich
a revised scheme with glight modifica-
tions at a cost of Rs. 43 crores was
approved. Upto the end of June, 1874
un expenditure of Rs. 16,88 crores had
bee;, incurred on the scheme and the
committed expenditure as on that
dote was Rs. 20.21 crores. The essen-
tial features of the Plant Rehabilita-
tion Scheme are: (a) Improvement of
raw material handling facilities parti-
cularly in relation to coal and iron
ore; (b) Emergency and hot repairs of
Nos. 7, 8 and 9 Coke Oven Batteries
&nd re-building of No. 7 battery which
was completely out of order, etc. etc.

1 may also mention there has been
some set-back in the actual imple-
mentation of the Plan Rehabulitation
Programme. It is expected that that
Steel Plant will now be able to reach
ils rated capacity by 1978-77 after the
comnpletion of the Plant Rehabilitation
Programme.

§ir, the cranes and the ground
chargers were in a bad state when we
took over. Much headway could not
be made in the beginning. This work
of improvement and rehabilitation of
cranes was awarded in Augus: 1873 to
Jessops, & public sector undertaking.
Onge get of cranes and ground chargers
have already been made available and
installed and the balance work is ex-
pected to be completed in agbout 13
months' time.
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Before I come to production and
distribution I would like to make one
or two points. The firat point was
raised by Mr. Limaye which was fol-
lowed by Mr. Chatterjee and just now
by Mr. Dandavate as to why do we
take piecemesl method of trying to
aunprove one of the basic industries in
the country like Steel Industry. I
might express my views about it. When
it was taken over in the year 1972—
if I may use the word—it was a penal
action. It was not a decision to nation-
alisc the industry from a policy angle
so much as it was considered the
situation has deteriorated to such a
dangerous level that the action was
a more of the nature of a panel action
than an ideological one.

oty fored < Bv7 307 A AT
&y ar famr &7

it ¥ Mo WWWR : I6 97 A
& mren g, drey av e @y

st wy fowd . aga WieT @ A,
oy wir Fxezdy i femr sar 24

SHRI SOMNATH CHATTERJEE: A
commitment was made by him that the
mtention was to return the manage-
ment of the company; not to the old
moragement. That commitment was
made. T do not know whether the
Minister is gware of it.

SHRI K. D. MALAVIYA: I do not
know. That commitment is not before
me. 1 will make sure, as to what the
commitment was. I am only giving
my considered view, from the Min-
istry's polnt of view.

PROF. MADHU DANDAVATE: I
would like to seek one clarification.
We would expect that after treating
these plants as sick plants and im-
proving their heulth in our govern-
ment hospitals at our cost, are you
going to give the “improved patients”
to the same private entrepreneurs’
We want a categorical reply on this.
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But, when i plant is brouzht to
sutisfactory level of efficiency and
when it goes into operation ip a =atis-
factory manner, looking into the social
objectives that we have befole us,—
what the socio-objectives ;e can
he locked at from an elastic point of
view or a pragmatic point of view or
a strictly philosophical point of view:
I do not want to intreduce those as-
pects—the fact is that when a society
hag laboured so hard and invesled so
much money in it and has brought this
up, to a satisfactory positicn, perso-
nally. I do not think there can cver
be a question of handing it over to
1hcse people who were found guiity
of destroying public property.

SHRI SOMNATH
Why should it be for two years
three years?

st Fo Fo WA : F AT FAT
stear fo /4 1972 7 31 w1 F fA
55 77 A T Y AT TA RCR A T30
41 Ag T FTF Bl TAAH A4 7

and
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SHRI SOMNATH CHATTERJEE:
Why do you switch over to Hindi?

SHRI K. D. MALAVIYA: I got
inspired by my friend Mr, MADHU
Limaye.

ME DEPUTY-SPEAKER: To mzke
the whole thing more philosophical o
ihal the Chair may not exactly catch
up wilh wihat ho says!

SHRI K. D. MALAVIYA: DBefore
the take-tver of the management of
11SCO, the scrap that was produced
there was  sold  through negouated
deals. which was very unsalisfaciory,
¢d which had so many loophoics.
This should not have been done. Bur,
afier the tuke-cver, a system of pub-
lie auction was introduced. In my
opinion, even he syvstem of wholesale
pulbillic auction, gometimes, ip such
mallers, ghould not be considercd
desivable and wioper. There aie few
pecple who bid in this guction. Some-
times. they conspire among themselves
und they quote, under-quote ip such
o manner that it becomes difficult for
u: 1o find out any other alternative,
Trerefore, Government then consi-
dored that there should be something
in between or a mixture of the things,
and felt that some hard and more
rigid rules should be made, but that
15 still to come.

Twce auctions with wide publicity on
an all-India level wcere held during
the 1nst one year and they felched a
higher price. and for that my hon
friernd Shri Somnath Chatterjee . .
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SHRI MADHU LIMAYE (Banka):
Higher than what?

SHRI K. D. MALAVIYA: For that,
my hon. friend Shri Somnath Chat-
ter,ee gave the whole credit tg Mr.
Ray. I do not wish to dispute it .. .

SHRI SOMNATH CHATTERJEE:
I did not say that; I only said that
during his management this was done,
and ] believe that the hon. Minister
himself hag admitted that in the other
place. .

SHRI MADHU LIMAYE: Highe:
than what?

PROF. MADHU DANDAVATE:
Higher thap the lower one!

SHRI K. D. MALAVIYA. Yes,
higher than the lower one. What
happened at that time was this.
During the last two years. ..

PROF. MADHU DANDAVATE: Let
him give a specific reply?

SHRI SOMNATH CHATTERJEE: |
do not minimise his contribution. I
am not saying that he must get all
the credit for whatever hus been ac-
hieved; I have never gaid that.

SHRI K. D. MALAVIYA: I am only
trying to submit gsome facty of the
situation that existed.

SHRI MADHU LIMAYE: Higher in
1elatio, to what? Let him be spe-
cific.

SHRI K. D. MALAVIYA: The price
of scrap went so high, as compared
to what 1t was two years back...

oft Wy fwed ¥y R g o frw
@ g g ?

SHRI K. D. MALAVIYA:. .. .that
the revenue out of the gale or auction
of the gecrap was naturally quite high,
as was indicated by my hon. friend
Shri Somnath Chatterjee,
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PROF. MADHU DANDAVATE: Sir,
please protect us on one point. He
»ays that it was higher than what it
was {wo years back. At that time,
waos there auction there? Let him
reply to that,

SHRI MADHU LIMAYE: He must
investigate those deals.

SHRI K D. MALAVIYA: As against
negotiateq sale, I only uysed the werd
‘suction’. . .

Wagfemd g7 fiew w1 g
A @g win fw owdy 7

SHRI K. D. MALAVIYA:
wish to give in....

MR. DEPUTY-SPEAKER: 1 ghall
ellow a few questiong to be put by
the hon. Member at the end. Now,
let the hon. Minister go on. He has
the right.

SHRI K. D. MALAVIYA: In bet-
ween these two public quctions, the
1ISCO had sold some scrap to indi-
v:dua| parties at the negotiated prices
keeping the earlier auction prices as
buse. This system was also not des-
iable and it has been gtopped. It

I do not
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has also been decided that available
melling scrap will first be offered to
the public szector units. Now, what
we are doing s that we first give it
to the public gector units. And than
we are gelling the material to actual
users, not for trade; we are irying
to duscourage completely the practice
of people auctioning and taing it for
carrying on trade. The object is firat
to supply it to the public sector units
for their own use and then to gwve it
to actual users, , ..

SHRI SOMNATH CHATTERJEE:
At what rate? Who fixes the rate?

SHRI K. D. MALAVIYA: The rates
are to be decided by the actual per-
sons there, it is not for me here to
sit down and specify the rate.

SHRI SOMNATH CHATTERJEE:
On the basis of the market rate?

SHRI K. D. MALAVIYA: If it 18
better than the market price we shall
accept it

Another point which was made by
Shri Madhu Limaye and others was
this, Scrap used to lie all around the
steel plant campus at Burnpur which
provided opportunities {o undesirable
elements to go and take it There were
complaints of pilferages of the steel
item along with scrap which was
lifted by the buyers. There were many
kinds of things happening there. It
was a bad legacy, and there were
many undesirable elements and many
bad practices there, which had crept
into the whole plant, It tooks some
time ip our own pattern of soc-
jalist management and the manner
in which we are dealing with problem
of law and order, of restraining all
these undesirable things and so on; it
really took some time for Mr, Ray to
control the situation and to settle
things and bring the whole system
under control.

Now a scrap yard has been cstab-
lished and future pilferage will stop.

Steel etc. Amdt. Bill

Scrap will now not lie scattered here
and there. 1 personally went and saw
the arrangements. These things were
getting collected in the scrap yard
under construction. This stockyard
will help in seggregating the scrap
quahty-wise making it possible to
secure higher prices and also safe-
guarding against pilferages,

Coming to contract labour, my hen.
friend knows that under the earlier
management reeruitment was a spoil-
system, but there was not a very bad
practice that 50 per cent of the
vacancies created were reserved more
or less for the wards or children of
the existing employees. It did give an
emotional attachment to the plant....

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): A sense of belonging.

SHRI K. D. MALAVIYA: As my

hon, colleague says, 1t gave a sense of
belonging,

Then some serious complaints starteq
coming 1n and after the takeover the
recruitment system was rationalised.
It has also been decided that the new
recruitment will be effected in associa-
tion with the Employment Exchange.
A consultative system 15 now being
developed with a view to see that our
recruitment policy is on healthy and
proper lines,

PROF. MADHU DANDAVATE:
What will happen to contract labour?

SHRI K D MALAVIYA: We
are never in favour of it. But even
the Joint Negotiating Committee of
workers have conceded that in certain
spheres, the contract labour system
can be removed only gradually.
Whether it is stee] or coal, they have
acrepted that it should go as soon as
possible, The Governmeint agrees
with that vie w that it should go as
soon as possible,

SHRI MADHU LIMAYE: Have a
time-bound programme.
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SHRI K. D. MALAVIYA: But there
are certain specialised plants where we
have gol to close our eyes to certain
irregularities and mjustices because we
want to proceed ahead in order to
abolish it.

The House knows that immediately
this Bill came beforc the Rajya Sabha,
automatically the services of Mr. Ray
were terminated, because it ended
there and a new small nucleas beard
of management has been created
with Mr. Bhayya as Chairman. Mr.
Bhayya is not an IAS man, There is
no speciality of TAS men to occupy
the top positions in these bodies or
institutions everywhere. It is not
there. When we bring an efficient
officer from outside, whether fiom
Tatas or others, then objections are
raised We have hrought cne of the
most efficient officers and Shri Chat-
terjee, if 1 may be allowed to say so,
was not justified in attacking him in

the manner he did yesterday, 1 do
hold that after a little expeln-
ence, the concept of holding

companies may require marginal or
peripheral adjustment.

SHRI SOMNATH CHATTERJEE:
You allow sufficient time for the
Chairman of SAIL because he comes
from the Tata group. Therefore, he can
have whatever time he wants

SHRI K D, MALAVIYA: To attack
a person because he has come from
the Tatas is something 1 consider
highly undecsirable.

SHRI SOMNATH CHATTERJEE:
You have not fairly treated one who
was inducted into this company by the
late Steel Minister, who made some
sacrifices and knew that these two
years were allowed to him. You arc
allowing an unlimited time to the
other person who has come from the
Tota group to establish himelf

SHRI K. D. MALAVIYA: If he
wants to raise the question of Mr. Ray,
I have nothing to say and no com-
ments to offer except that he know in
what manner dog fights were going on
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between these so-talled experienced
people. My object was 4o stop this.
A man who had come down from timeés
immemorial  from 1ISCO was there
ind Mr. Ray was &lso there, We
decided that both of them remaining
there was not in the interest of the con-
cern. Therefore, was had naturally to
smonthen it So, a new set-up was
created. IISCO was taken over for a
further extended period, Under the
new  arrangement, Mr. Bhaya was
asked ang he reacily agreed to hecome
the part-time Chairman. We have
sti!l {o complete the list. Some cri-
ticism was made, as to why it should
be 14 1i all depends upon how many
people are required to complete the
hoard of management., We may
require only 7 and 9 people. So, far
8 pcople have been appointed, presi-
ded over by Mr Bhaya Mr. Gopes-
war 18 the trade union representative
there who was the flrst mun  to he
~elected Mr Gopeswar is very well
known in IISCO not only among the
INTUC but also CPI. HMS and Mnar-
xist orgamisation  Now they  are
funetionmg normally and the relations
we amicable They all individually
ond Jointly met me and sald, every-
thing is all nght.

MR DEPUTY-SPREAKER. We have
a well-established practiee noy to dis-
cusy indwvidual officers

SHRI K. D, MALAVIYA: Yesterday
so much, was said about it and inter-
umon nvalry is there. ‘Therefore, 1
thought 1 should clarify the 1ssue that
there 1 not much trouble about the
specific selection Lubour has been
given representation. There is a Char-
tered Accountant, Mr, Dastur ig there
ig the representative of that engiineer-
mg institution One of them is, of
vourse, an IAS officer, who represent.
our Ministry, Mr. Sidhu and Mr
Banerjee ig there, who is the Techni-
cal Director of SAIL, to look atier the
technical interests,

A sugpe-lion was made that all pro-
blems of sales, distribution and pro-
duction should be integrated st on¢
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point. It is not a very practical solu-
tion. The Ministry tinkes care of the
problems that are involved in produc-
tion and distribution. There has to be
a division of work. The distribution
has been organised and it is going to
be streamlined further. There is noth-
g wrong about it. They are aware
that there 1s a system of allocation of
steel. Mr. Dandavate said, about 40
per cent of the stte] wag selling in the
black market. 1 am not aware of
it, It is true that when steel is allo-
cated to specific authorities including
the State authorities, a part of it is
not traceable, It 15 our effort and it
will continue to be our effort to 1m-
prove the distribution system. Many
people have been arrested and sent
to jail. Our j)ob iy only to Pinpoint
the distiribution and some other
authorities take care of it. It Is our
constant desire to improve the distri-
bution system. There is the steel
priority committee. Iy is not entirely
controlled by the Steel Ministry. The
Secretaries of various economic Minis-
tries get together and allotl priorities
In this manner about 80 per ¢ent of
the steel goes to prionity sections hke
Defence, Public Sector industries and
also State Governments We have al-
ways emphasised with the State Gov-
ernments thal the stcel allocated for
a specfic job should go only for that
purpose. Sometimes it does not. So,
1 entirely agree with the sentiments
of the House and it will be our cons-
tant efforts to improve the distribu-
tion system because here and there we
do find omissions which ought not
to remaln.

I have already spoken about the
induction of technical elements into
our Secretariat. The hon. House is
already aware that so far as coal is
concerned, we have got a Secretary.
who ig not a burcaucrat. He is one of
the top-most engineers in the country
Similarly, we have got a Secretary in
Steel who has got the best experience
of business dealingg and distribution,
who can grasp the matter much more
quickly in a business like way than a
bureaucrat, Therefore, I am not giving
a good chit or a bad chit to any man.

19858 LE8--10
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All that T an saying is that we are
deviating from the old rut and we are
introducing a new system of injecting

new elements into the entire gystem
of functioning,

SHRI SOMNATH CHATTERJEE:
Why Dr, Bhattacharyya was removed
from Bokaro? Why this gudden
change?

SHRI K D. MALAVIYA: In such

matters some latitude has to be given
to the Minister.

MR. DEPUTY-SPEAKER: May 1
draw the attention of both the Minis~
ter and the Members that I think
we have widcned the scope of this
discussion to cover the entire gamut
of steel administration, It is interest-
ing to hear the Minister, But, then, we
pet into discussion of personnalities
why this officer has been removed,
whv that officer has not been re-
moved why this officer has been given
prefercnce over that officer, and we
get into all kinds of difficulties,

SHRI K D. MALAVIYA: Personal-
ly, I would not lhike to support or de=-
fend any individua] officer in the
Ministry. But yesterday a very strong
point was made by my hon. friend and
1 thought I should reply to that,

I feel that we should not be criti-
ased for making changes whenever
we consider them necessary in the in-
terest of the functioning of the Minis=
iry. If my hon. friend has any speci-
fic point to make, he can come to me
and make enquiries. I am always
available to him.

PROF. MADHU DANDAVATE:
“here ig no personnel policy.

SHRI K. D. MALAVIYA: It is very
nuch there. There ig a Personnel
Officer 1f there is any specific
scheme which the hon. Member can
produce, with regard to improving the
personnel policy, we will consjder it.
We have got a personnel policy. We
select people through a Selection Com-
mittec and then we give them train-
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ing. We do not just pick up a man
because g man likes him or another
man does not like him. That is not
so. Even giving e¢mployment to the
local people 1s very much before us.
Sometimes we do find that the local
people down below are neglected and
then we take gpecial care to see that
local people are employed. In fact.
we give them preferenee even when
we find that they are a Litle below
the mark

. !

There are one or two amendments
giwven notice of by Sarder Swaran
Singh Sokhi. I do not propose to
accept them because they are not
very relevant. For insiance he wants
to change from five to four years It
can be asked why not gix years,

MR pEPUTY-SPEAKER: He has
not even moved them

oft &o Wro wvenita : Wi A witvily
& Wy | ¥ga1 91, 9§ S fqm &
¥4 A% ¥ TS FEA 1T ATvEa AT g ) 8
[ritfe witediz & #18 @ dy &4

ofy v fomdr (are1)  womy Wy,
& & ooy Ww a7 waArd W g
W # WY SagEE g, Afaw 96 v
a3 frron g e g v ey
it & groy o o vE wE o T g
wrrarn AW 31w AN & I wirey ¥
ot ot froft T & g = e
aifer 37 & W § SHE $9 e
mavangy F@ famn & 1 Afea for o §
s a § e gATt SR W 9w O
oHT ENT |

T ¥ aeae ferew 71, A
wTFE WOIT 47 T €T X ST g1
W weew @ fr s8R da
T e mE war wifer
a1 f ox WAy wriew Toadd | §
v § fo g gfm et 4 s faw

Res, & Indian Iron & 228
Steel etc, Amdt, Bill

# gurea oY fear @ wrar & o @
7R F w9rt Ay fwan s oswew &0
Hfaw w18 Ragey wdww @ ¥ g
RAA @ g /T 7 )

ot %o W wrelm ¢ Fwww A
g

ofy o foreel . srforewrer ' s
=g WY wrRw 3 w6 ey
IR TTAE 1 W T AE FAE
w9 &1 dfa 7 faomls et & 0
ur {szw iy 1omies &7 2| R
o FTWTHT 39 Fr R A TAN A
¥T AT AT R )

NI A A TR F oA
FF 1 N g 91 ohe AW F
IALT TTAT G WO, G W
F mmT 97, R Wi wrEww §,
50—-60 A1, fwmr @ 1 ofY T Y
Tog 7w g ar W fef ey g
& & s ot e g welY W R
R aErn e ft aad § fe v
¥ i & qw agn @ o gEien
saray ot | wg wE wen & W W s
T areaE g d w Ffg 0w
T g Afew prosrrag @ fr
X wvay {eft e 3§ O A e
¥ ¥ age woeen wr, iy
sf=er ot #Y e | 98@ AdY &
AA § qTAT W A 9T AT
T oq@, WY AR ORW Wl ¥ 3w
ferar Y WY %) QYT EA R W
dryr a7 1 AAY wERY wY OF ¥ @y
avete gt & Wi g afy fiew &
%1€ woer g @ .. (§Tonw) wuwT
A SYereT, Tyady | EW Ay & WY
oA g s gl % wer sidlolt oY o
¥ oy qar wfaw § o & qedar $7ATE
fis o & ww dfew o (ot swemfe
faardY) fg=dy & &y aver &% ) wafiar



229 Res. & Indian Iron & BHADRA 8, 1808 (SAKA) Res. & Indwuan Iron & 230

Steel etc Amdt. Bill

dwT, wwgvw ¥ WY % weg @
g AfT it wY § agT T X PR
¢ wgr afgar mx g E ) wwuw &t
¥ f& “sxY fedew fawd”
oy fglY ¥ wqr wgd ! A g
T drar Wi ¢ #fre wegraw ITw
{7 wwg fogra | ArE@ A AT
wY afeay &Y s 7@ I § ) 252
T S s | wg 7 T A
% ANt gre difsm 1 gt fgegemAr
&1 71 gom fr foai v £y ar
Wt ¥ weY wieaT &1 AwWraw & |

R H A F RO A@ A
frar i) g9 2 1 A ARET H1 47
F8A ¥ Tt fawewar @ Fp qere e @
Y AT £ IMAY W7 wA7 IAF A
g€ A A & faars a5y Fdad £
ITTAY FAT I ANT & ATG FrE AT
= frgr ¢ forsv & " s amas
T FTX § A wAwa e fd I 97
am s faer s e w7} g
¥® a<g w7 €1 AT fvar @ Ar Wy
FY §I WTETAA A H ATAG fAEA
T g wfem

st ®o o wreaNT : 77 T FAT
fe q@ w1 7Y & 1 s 3w qrac v
IN G gz fodlY & 731 fgn 3A AR |
¥® AGY A | TqE NI FHTL AHA ARL
a1 | W I wfaed w1 1% ®¥
§21 gy AT | W9 £33 ¢ fF aaw Ay
warq ure A formr @) Y| IRFTAR
§0 A Ay § 1 ave syfevna i O7
w1 gury AT wrEy & ar 9 9T M
Ll Ol

oft Wy fowedy - gAT AnrEew wIv
o | GRY T TR Ty e T 7
VR wxr fr gw g ¥ M
WY o oy oy o firerr AT e

W qgwET v g ...
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st ®o o wrelty : fradsz dx
OTIRRT |

ot wy fem @@ @ 7 w2
721 3 o %Y a9 & spAaw & ang afw
&7 1 94T =677 foF gAar d3rg gar § A
FAFITT 7 AV w7 Tfed a7 ) wevfagy
#1 gar¢ frrray a1 ov a0 qrady
¥ arz we gor & At faw fom
FgTa 7 7 /IY FANT A A0 § LT AW
F g9y AT 7 wATE fAsTa 1w
frarz | 9% STognasrazy fagard
IGY ATE T AT oTRA QT FQH
fas g7 | dInwna ¥ 29
#1941 21T & 77T 714 3 faw foyew
AtraTrAMIRt # wivsafae arw w-
IF ¥ 1 N7 AT WIT WY APCT 3
ar ng oF faq At srearEr faw T
HHT ATONAT AT WIT I & F4 AT4T )
AT FET N FTAMAT 250 7 74 A=
g xzr 41 % gra &1 a1 it s F1Om
wsgt werfrar of faw g1 wmaay o

1 AMAT  7qF FTIIAEHAT &
37+ frar | w7 fas w1 3 ¥ feam
FrafanT 71 AT H3qF THT F7 I7900 &
fr a7 avefa 3 e wfaw e s
safam 93 1 7 31 wvefqr Ao }
7 2 oY o fifar a7 57 @ wasin
ITA44TA) AT ARATAT JTAT AT AEA
gizdr 2 1 ww wrwm qvag € 6
ol YT FT 1 EAT | TE FA
TNIT qTAT £ 1 37 & I8 T qATHEy
T

gt vl f geura ST daam AR
s e M quara s T ¥ ¥
/Y7 WO FEGHTT T QAT 1
RIW N WA ¢ TE WY
w1 & f o) seam w faaron g
fafww sirewes w1 gaT ¢ 39 & ¥
) frrerely a0 QE W,
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(sf; g f'srlr&] .

afes AT 36 T EEAATH EIAT § IWF FIT
Faaw AT fegar sfaT § ox #t awf
EFI AT 2 ) 3¢ wgr & fr g seow
wYer Teal & wetw Wi ¢, 5 ofwrw
IRy defra dgm d wr § 1
afeT w1 0T AAY ¥ 4G wH
e g F s EB TIW
fraaw @ 1 ¥ ¥ow qfew gamemm
faar & f& avsfa #Y sa av o1 wEw
feqr mr &, forg ®) q=rA o mfegy
w1 §gAw et @, wr v
arfEts & faslt, sremmrs & fao
@& YT AT € AT W qHAT B ?
s gam & fag au & g e faar
Al Ay ¥y W AT afvw e &
aR { AT { JAYR F7 9T ATy 2,
aYrgefa 71 a0F A gArd v E
oYy %7 g wd e & wrafa & ary
¥ ¥ F oy wiygm qamar & fr 3 w1
AT A TET AW £, ITH S AA
T QW g

st Wo o WAV - WHA FY
wryt foer & 1 @\t & fag fomT ar @y
& ¥ Iy #1 araew Agr o dufew
DERECEUR R R LSRR
avH & wg1 6 IRT AT W AT W warn
g Ay &Y e wvaf &7 A et g fRay
¢ v e R fag | amAz g AT
MY A WA FT FIREATEL, DAL HT
FITUIAT g1, ATg €HE §1 FT7ATAT g,
WY FIE1 FT FT7AMAT g, 79 F fow
gary wEfEe & w3v o ¢

MR. DEPUTY-SPEAKER: Before
we proceed further, I do not know
how this debate started yesterday.
When the Minister was speaking,
=oticed that the discussion went very
far out of the scope of the Bill. but
1 allowed him because he said that
he was replying to certain specific
points that were raised by Members.
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1f these points were raised, the Minis-
ter could legitimately claim the right
to reply to those charges, But, now
I find that instead of discussing this
Bil] whose objective is yery limited
to extend the period of takeover by
another three years. . .

SHRI SOMNATH CHATTERJEE:
and the Management.

MR. DEPUTY SPEAKER: and when
the Minister has said in so many words
though not directly, that it is not the
intention {o hand over the manage-
ment back to the old management
Board or whatever 1t js. then what is
the my stery about the extension? 1
do not understand That is the only
thing that is relcvant here.

When the Minister himself has en-
tered the field of steel allocation and
all that, T do not know where I can
stop Mr. Madhu Iamaye T wish
I could say that it should be
cnough and call a halt there. Other-
wise, we will get into deeper waters.

oY wy femly  gareTw W,
i WY 5§ qv wrar 41 1 A /g AT A
wiem ¥ mafuaErg ? qgar iy
w7 ¥21 ¥ 3@ w1vai #1 fov oy sl
#a & 7 o Nfod, ag TRz E 1 BA
T a7 XAt A Fgr AT R
o 2 7 AT g1 FTaT § ) Ag T
97 |

st gwdw sww wwt (TemEr)
IW #1 A faw @ W S )

@t my fooR: & wo ¥ wg
W g SUER WERA W EWE
wE

fereamt F e fiw & o ¥,
HOHIT ® WHARE W oAk ‘pewt §
gz % (wafe o 98% F9¢ W w !
o 31 & vy g g Ay vefe sy W
yﬁWﬂmmwKﬁ
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daraTe T wvAT ¥ Ay | A7 @y Fay ?
sewr ot farenr g W7 9w &
¥ g ¥y ar § ¥ @7 § wifw w0
wareq §, ®C THET 3o W frwae
QW A TR § T w Wy
farare AdY faoar srger &1 & qRrarT
T X T A AW GWT & W S
gz aF =Sy &1 g, wefaw & T
@Y 91 | ¥ wrar Ay A€} AA A1gAT
w2 wur fF o &Y =7 wrwfa w1 faam )
900 T Tt wTIX FEFTT | faew )
wa & ey @A & Ay dEw
e AT T @ g e e @ wfawi
ferwr sdwmw 7@ faar wan | wE g
1 qaTe THITAC qve o 2 o arefa
FITEW & qIATIE 9T G¥ g gA0 2,
FFAET 500 IF THFT 4T | A7 07
T % § &1 q19 gAY F I A
TS § €66 97 | A WERA MET
¥ AT FC AT FUT AT 78 TAT [94T |
uF 500 1 w9 qfny 2 FT LOA F
@ wr o owr @7 gWi Sigar
qTgw W@ § 1 T N TIH &7 qHAT
&1 s 1 & ar o fere 9w @ g
500 7 % fF TAAT A% § AAT T
o Q@ gt ifway fean &1 20 =@
Y o fond § foam | 596 98§ §
Y Aol ¥ Ao To I WFgE M AEA
THIC {I&H ATE q1 56 FAG Al TG
faafaar s=ar @11 A1 # @@ A ™
wga Wi ¥m W@ g 5 s
TITWHT o g SARA T T FATH
WITE $TAT I, ayh &% § e AW
¥ e ot greet faae e wifew)
g g vy adger &, i &
W 3w g & w wifee, fawd e
IETHR I W T & Ao waRE
il wy sErEw @O IR O &
fag wrew & & Ay § wwiE@
- wfigm
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w & wgAr srga §, = oevd
o1 ¥ g eI WY wH 5 wam-
% wag Agt foem ) F € sty
ot Ay gt & zefr 0 sER IWY
2 %1% 80 ATE XY fowaw o wvely § )
wE Tad I wgfaai & o e
#1721 fawm | sefrgam vaegie fafad
7 Atz ¥ w1 fasT )

QF JTATT wqe Ay free

ot Wy fodr: 7@ fadom ? awm
g 78 ¢ 19 ¢ f 7=a 7 frvaw wifag
X 2 & 75-75 M w9 FwTEG W
fafeedt amwr aielt & o=t ) su¥ dzw
% 07T w2 4% %1 A7 fafeew aww awht
# 14a1 & Faw 7€ wg g v e o
AT T, 9% AfeT ' 7 A FAE T
FTA Ffogvow 9v & T gy
1 fa fx gt ¥ v fAaRww &
it od ¥ Ao o faEy o w0
T8 fye =t £

TTEAN W IT, FART AY FOqAT
2, = w3 afaay & fF o & e
dre 7T g, # THF wAT F W
e Foni g, sfed fid o foaw
gvad 2 7 & aw fgA A T avaw g
g #1% quatedr 71, fagf & aiw
F &) o7 4 vt #1R w41, 99 faw
9fes s ¥ wg1 ¥ w3 gw aré gz afan
XY TR F( T ¥ A R AW
w51 fe s AT &, ﬁ:at%cﬁu’tﬁ
weet ¢ '

MR. DEPUTY-SPEAKER:
admijre your resourcefulness.

aft A fomd ;oY ¥ AT X
maqﬂmﬁﬁ%ﬁmﬁmﬁa’tﬁ
o3 §3 WA §

I really

SHRI K. D. MALAVIYA: He is nnl‘.y
provoking mc to answer this,
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MR. DEPUTY-SPEAKER; You can-
not match Mr. Madhd Limaye in all
these matters. And I think the Mims-
ter would be very well advised 1f he
keeps away from wider issues.

st wy fomd Q1 w7 &3,
T Afadi & o q® ¥ W 9«
T@T § IqH WY arar W afqy | IEwT
gy Afa7 1 Iz AT T AWy ¥,
S QR W @rweT @ &, s w4
HEEET 1 T AW T AT R WA
w¥ orar §, WA gy g6 gnay wa
afqa)

MR, DEPUTY-SPEAKER The
question 1s
“This House disapproves f {he
Indian Iron and Steel Company
(Taking over of Management)
Amendment Ordinance, 1971
(Ordinance No 4 of 1Y74) pro-

mulgated by the President opn th
28th June, 1974,

The motion was negatived.

MR DEPUTY-SPEAKER
question 1s

“That the Bill to amend the Indian
Iron and Steel Company (Tak-
ing Over of Management) Act,
1972, ag pussed by Rajsa Sabla
be taken into consideration ’

The

The motwon was adopted,

MR. DEPUTY-SPEAKER Wre go to
Clause-by-clause  consideration. On
Clause 2 there ale no amundments
The questjon is:

“That Clause 2 stand part of the
Bill.?

The motion wag adopted,
Clause 2 was added to the Bell

MR DEPUTY-SPEAKER. Clause 3
Shri Swaran Singh Sokhi--noy here.
The Speaker this morning made very
gpecial comment about him, I see
that amendments to Clause 4 alsu
stand in his name and another amend-
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ment to Clause 6. In that case, I
think, I can put all the Clauses to-
gether to the vote of the House The
question is;

“That Clause 3, Clause 4, Clause 5,
Clause 6, Clauses 7 to 11 and
Clause 1, the Engcting Formula,
the Preamble. and the Title stand
part of the Ball”

The motion was adopted,

Clause 3 Clause 4, Clause 5, Clause
6 Clause 7 to 11, and Clause 1,
the Fnacting Formula the Pream-
ble gnd the Title were added to
the Bill

THE MINISTER OF STEE], AND
MINES (SHRI K D MALAVIYA):
Sir, 1 beg to move

“That the Bill be passed”

MR DEPUTY-SPEAKER
moved

“That the Bill be passed™

Motion

st T wen (9E)

IUTeae WERY, W fawfaa o & &=
o fraes o swA g1 &% s
ay frt o & w9 gemE 97 aEA
g7 w% rdr iy wdr & ford & ofy
qEHA 7 | 37 arAr & s & A1 o
iz & faafaw & $8 wEa smgm
g 1wy Ay WY wew g fe A arw
Aawiez T 0 agA AT @, e,
i @ faaaY affz w18
My rAmfrm T fme
AT H A AT B ART AT e w
v gy @ & aee ot ware
warer 3wy § fe Q¥ wewrw Wi
o 7 o g | ¥fwr fae oy gan-fe
87 ST SN WY sATeTeEl & v
AT ¥ A I wTVATY KT wer R R
& nx ft me Aeaw &1 TR sEfRy A
g g v ey saeT miw femr o
o p—oft frgre xw ) Tk T A
A A e IR, L.



237 Res. & Indian Iron & BHADRA 8, 1808 (SAKA) Res. & Indan Iron &

Steel etc Amdt, Bill
oft o fo gy g w1 1

oft oyoremTe svesl: s AR A}
g 3w ¥ 59 wrvETT ¥ wET Ay
Wiy wiy § o ey o ol o qr d?

sft¥o dto wenity : W fa
% ¥ 7 %7 7w

st TmreATe Srest ;s W A
g O oF el &7 T F ) OH = AL
wrar fF ofem qr, wifs % @ §
YT FATAT ZAT AT | TAG A1¢ 7 FHOY
& A3 ¥ 7>FW 2o NAA ¥ A, A
wre gfvear x afras ®Om ¥ wem
¢, "W Wt qarw Izm@T 9T | FWT
ToMTodToTollo FT WHAGIA T AT
qAEET WG QUE T FeA af
# mar gy w afet A ol R A W
warT 3zmT 91 1 WA g gt fe 3
A A, E WTAAT WA FHT |

g7 Ay A w [wa o ¥
I AT, IH 9T {7 A NAAT F
TR RO X I { wrwr A
g7 wRF= TIT H AW FT I,
afe Aifr aft 1 97 2 WY T
5% Ja® a2 g Ve &1 wgE qAw
g A wmw nomgodtegofle AT
d‘a‘ﬂo“ai{ﬁﬂ%ﬁ?ﬁ'ﬂ’ﬁ%-
e WOAT WEqToAog oo T
g @At 7, A 04 FAFA F 97T FH
vt §, o wor A # iw FmE A
et faar o, afew oo A% 47 TW
afy far war wYq T §1 AR
wTE F¥T 9% @ §FA e o @ 2
Forr o %1 w7 Ay qew T A
¢ At ag el § Or wrg T d9
ST ¥ WA WX | AW T6 WOT GHT
T v qu aw Avg axg # s
Y G oI A% AT 97 AAZL
feddt v @ ww, woma W
qz-ude o <Rt @i
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Y arA—T T T T7 FRAR
& afast % g § Fran, S9% oga
ROUTF JTE AN IR I awg &
¥ qN 9, AW F TG KT AL T
% 1 | 9T WY T 3% A9 ¥ ¢ Faar
A wA¥ B gm ¥ 338 € wew 9t
21, Al Myt vewd 7, IAR TAW
F1 ALTTLET AT IR GET | I QT ¥R
T @Y T & AR, qaer ¥ 4§ W
I 97 TN ¥ AX WA WG IAEY AA(E
fer s w1 AHam
& 9% 2, A7 A N wefg o @
8T A FT 5 A ¥ fa¥ W
IR AU 14 X TRAT SEA §) A
qHA § TG "Ari—a7 & usdgww
#r Aty ww w1 Ty fifi 2 A fex
qry ATG IR TTEATECT #GY A@ w7
T E, TR AT ¥ WA ¥ owwe g,
PO TTEZ ¢, AT TTR AT AE FT
sT¢A # Wt e AdF § w37 anfast
® TR PO IMA B W oqA @,
%5 7% 37 I57 Frlt Fama awg ¥
U AEETT § AFT W F 1 e
Tt Aif G A g AY & waw
arAT o {5 avTEr diw adr 3, Afew
WY A AL TFT AT A T T
faorr 8, st oft wot wrRd §——aiy foe
TTAT TG T TN AR E ?

FA G F AT ATROY
L &AATT | WTT W qGT W A
TAHT W2 W g—H wigar g fv aw
AATR AT & T3 X TT T, POt
frwrd ®rO7 2, AW B, ¥ L
iy AT AT 41E AT FAAaeE § faegpw
7 that, a7 A AW @Y FHF wA
¥, § wrp W B AR a9 F gORR
FY FTEATH TXA, WAL B qQATH H87}
I O I W RTT w y §
T AW AT AT T AL g § o
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SHR] SOMNATH CHATTERJEE
(Burdwun): Sip I would be very
brief and only take up certain points
which 1 raised but I feel, the same
have nct been fully dealt with by
the hon. Minister. Yesterday, I had
posed a question why wag it necessary
te change the sysiem of management
that had been evolved? Who were
the Members of the previous Advisory
Bopard and how many of them have
been taken in the new board of
mangement? Thirdly, in the staté-
ment circulated by the Mjnistry it 1s
said that while substantial Pprogress
has been made a good deal still re-
mains to be done and the programme
for rehabilitating the plant and equip-
ment wil] take longer than jnitially
estimated., Therefore, I would like to
know you say a good deal still re-
mains 4¢ be done; this rehabilitation
programme of Rs. 43 crores is still
to be implemented and you come with
piece-me al legislative proposal which
only creates uncertainly. How can
there be w9an ntegrated long-term
developrient programme of thig jm-
portant sector of our economy. Four-
thly, I would like to know, I know he
is constrained on making any obser-
vations on the working of the SAIL
But I quote from one of his obser-
vations which was to the effect that
holding companies have berome too
big. They have to shed some burden
and more responsibility will huve to be
given to the individual ynits T would
like to know what would be the
inter-relationship between SAIL and
IISCO? How much autonomy will
you give to the Administrator and how
tar over-lordism will continue from
the bureaucratic set-up at Delhi?
Please dont ¢ry to avoid answering
this question because of the aver-
powering position of the SAIL, Sir,
{he last point which I would like to
know from the hon. Minister 1= has
any scheme been drawn up. What
is the expectation of putting the
Indian Iron and Steel Company on a
very sure footing and to get renl bene-
fits for the advancement of the coun-
fry 0 far as steel production is con-
cerned? Are you satisfied with three
years or have you got any long-term
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objects, which you ought to have by
thig time, of reviving the Indian Iron
and Stee] Company and placing it on
a much much better footing. Please
do not tinker with such important
problems, Therefore, I would like to
know, has any thought been given to
these points,

SHRI K. D. MALAVIYA: 8ir, 1
have nothing to add, in reply to what
Mr Somnath Chatterjee has said, ex-
cept that we are noi tinkering with
the problems of India Iron gnd Steel
Company. We are talung a very com-
prehensive view as to what has to be
done in future and we shall see to it
that this public umt, which is now
being looked after with lot of care by
us, will stand on its own legs and
serve the purpuse fur which it is
meant. So far as long-term take
over 15 concerned, 1 have already
dealt with this question. 1 would
not like to deal with 1t any more ex-
cept to say that the time for take over
has not yet come, Considering the
critical hime m resource postion and
Inooking imto the interest of a large
number of small shareholders, whom
we could not gave much, let us stop
talking about it.

As far as personalities are concern-
ed, I would have very much wished
Mr. Chatterjee has not raised that
question.

SHR; SOMNATY CHATTERJEE:
1 am not criticisiny I would only like
1o ¥now, how many members in the
advisory board have been taken in
tbr new board.

SHRI! K. D. MALAVIYA: I do nat
have the details now, I wil} let you
know. So far as personalities are con-
cerned, it is in their interest we do
not talk about it.

SHR] SOMNATH CHATTERJEE: 1
am only asking the number.

SHRI K. D. MALAVIYA: With re-
gard to the question of day to day in-
terference from the top organisation.
SAIL, T wish to reiterate what I have
said that there is no day to day i
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terference from the holding company,
which is known as SAIL. The gbject of
the holding company, which ig known
a8 SAIL, is fo coordinate, to have &
long-term plan, to build its own ex-
pertise with regard to fulfilling long-
term projects and to have haison bet-
ween the Ministry and the holding
company from the point of view of re-
levant objects that we have befure
us,

BHRI SOMNATH CHATTERJEE:
Are you satisfied?

SHRI K. D. MALAVIYA: If] am sa-
tished with what 1s happening today,
I will cease to function What I have
said a few days back or a few weeks
beck, holds good today It will be the
constant endeavour of the Govein-
ment {0 go on improving wherever we
find that there are places to improve
upon 1 do fecl that the umis, the
steel mulls, whether it is Rourkela ot
Bhilaa or Bokato or IISCO, must be
given full authonity to function Thiy
are functioning more or less on an
sutonomous basis Bul, duting the ges-
tation period, there sre certain pomnts
where we cannot leave matters jusi
by presumung that everything can be
done in an sulomatic way Therefore,
hon. Members will have {o bear with
us in the Ministry, We would see how
thug transitional process can be shor-
tened, and more and more powels
given to them We are transferring
mare and more powers to them Some.
tunes, when more powers are giwven to
them, they make mistakes, then, the
House cames on us demanding expla-
nation apd we have to say something
by way of explanation as to what has
heppened. It is our duty, therefore,
to get in touch with them to coords-
nate their aclivities, 10 oversee what
is happening there and also, in cer-
tain reapects, 1o momutor it I hope the
period would be shortened With re-
gard to what Mr, Ramavatar Shasin
has sadd, T do not know what he
meant,

*Moved with the
1986 L8-11

ecommendation of the President.
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aredt i A wqr v ¥ auw A
o w1 v s A gy Al A &
AT wret < qar ot g A &

R AR Al &
% O g ¥ dvode & sfafefe &
(g &5 7 qate & fdadfoy vy
v fear § fe ooy ol & Wt
aw g1 fgn ¥fw W wRfe
difre g8 avar § (o
A FA A g W wpgm e §)
iR 2R gt ar g & &
T QT 9 WY L@ 7 A A
ueBT ¥

W HE a1 IFA T A )

st avew wfgere ()
& wit ot 7ug Ieen wE g 0E
TR B Ane-at freea & fag
AP T A § ag s e
2

IR WEAD T I, WA
ag IFTEET TYT A WY A ?

The gquestion 1s:
“That the Bill be passed”.
The Motion was adopted.

—

1527 hrs

SUPPLEMENTARY DEMANDS* FOR
GRANTS(GENERALY), 1974-75

Demanp No 8—DrpArTMENT OF Food

MR DNEPUTY-SPEAKER: Motion
moved"

“That s Supplementary sum not
exceeding Rs. 125,00,00,000 on Re-
venue Account be granted to the

i i  ——— ——



